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Title: Need to inform the House about the arrest of Shri Lalu Prasad Yadav, member of Lok Sabha.
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MR. SPEAKER: I have allowed Shri Raghuvansh Prasad Singh.
... (Interruptions)

MR. SPEAKER: What is this? Please sit down.

... (Interruptions)
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MR. SPEAKER: Shri Raghuvansh Prasad Singh, please understand. You have given a notice and the matter is
sent to the Ministry of Home. It is under my consideration.
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I have received the notice and the same is sent to the Ministry of Home to expedite the matter. It is under my
consideration.

... (Interruptions)

SHRI RAJESH PILOT (DAUSA): There are standing instructions which have not been followed. ...
(Interruptions) We are reading the information through the newspapers. ... (Interruptions)
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It is under my consideration. It is an important matter.

SHRI RAJESH PILOT : My humble submission is that wrong practice is being followed. We are reading in
newspapers about the Member of Parliament. It is not informed to the House by the Government. We are
following this wrong practice. ... (Interruptions)



MR. SPEAKER: It was sent to the Ministry of Home for information. It is an important matter and it is under
my consideration.
... (Interruptions)
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... (TaYF)

SHRI RAJESH PILOT : Mr. Minister, within 48 hours, you have to inform Parliament. Your Government has
not followed it. ... (Interruptions)

SHRI RUPCHAND PAL (HOOGLY): I am on a point of order.

SHRI MADAN LAL KHURANA: I agree.
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... (FEEYE)

MR. SPEAKER: I have told that it is under my consideration. Please sit down.
... (Interruptions)

MR. SPEAKER: Let the hon. Minister complete his speech. What is this?

... (Interruptions)

SHRI RUPCHAND PAL : I am on a point of order under Rule 229.

MR. SPEAKER: After him, please sit down, Shri Rupchand Pal.

... (Interruptions)

MR. SPEAKER: Hon. Members, please take your seats.

... (Interruptions)
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... (FFYM)

MR. SPEAKER: He is giving some information. Let him complete. Please take your seat.
... (Interruptions)
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MR. SPEAKER: I have already said that it is under my consideration. Please understand the position.
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... (TaYF)

MR. SPEAKER: It is under my consideration.

... (Interruptions)

SHRI RUPCHAND PAL : Mr. Speaker, Sir, I want to make a submission in this regard.
MR. SPEAKER: What is your submission?

SHRI RUPCHAND PAL : Sir, my submission is that it involves the privilege of the hon. Member of this House.
Secondly, Rule 229 is very clear that as soon as an arrest is made, it will have to be informed in a specified form
to the hon. Speaker's office and it should be circulated immediately if Parliament is in Session; otherwise, if it is
not in Session, it should be circulated in the Bulletin. It was the duty of the Minister of Parliamentary Affairs of
this Government to inform about his arrest, because the arrest was made by the C.B.1. It is the responsibility of
the Government and they have not informed the House deliberately. So, it attracts the privilege of the House,
because it pertains to an hon. Member of this House. (Interruptions)

MR. SPEAKER: I have already said that it is under my consideration. Please understand the position.

... (Interruptions)
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MR. SPEAKER: I have already given my ruling that it is under my consideration.

... (Interruptions)

SHRI RAJESH PILOT : Mr. Speaker, Sir, this is not the solution.

MR. SPEAKER: The notice regarding breach of privilege is under my consideration.
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SHRI RAJESH PILOT : Sir, it is not only the question of privilege, but it is the honour of the House. We are not
saying as to who is at fault. We agree that the matter is under your consideration, but that is not the solution. The



procedure has been violated by the system. In any case, the arrest should be informed to the Speaker's office
within 24 hours of the arrest. They have failed to do that. We do not know whether it is the State Government
which has to inform in this matter. But the procedure has been violated. (Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Mr. Speaker, Sir, I want to make a submission and I am also
quoting Rule 229. Kindly listen to me.

MR. SPEAKER: What is your submission?

SHRI KHARABELA SWAIN : Sir, Rule 229 says:

"When a Member is arrested on a criminal charge or for a criminal offence or is sentenced to imprisonment by a
court or is detained under an executive order, the committing judge, magistrate or executive authority, as the
case may be, shall immediately intimate such fact to the Speaker..."

Now, the committing judge, the magistrate, are also from Bihar. And the executive authority is also from Bihar.
... (Interruptions)

MR. SPEAKER: No, no. Now, Shri Ram Vilas Paswan.

... (Interruptions)

MR. SPEAKER: Nothing will go in record.

(Interruptions)*

SHRI KHARABELA SWAIN : It is Rule 229.

MR. SPEAKER: No, no. I have already given my ruling. Now, Shri Prabhunath Singh.
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... (ZTEYr)

MR. SPEAKER: What is this?
(Interruptions)

*Not recorded.
12.21 hrs. (At this stage Shri Surendra Prasad Yadav and some other Hon. Members came and stood near the
Table of the House)
MR. SPEAKER: Please go to your seats. Now, Shri Ram Vilas Paswan.
... (Interruptions)
SHRI RAM VILAS PASWAN : How can I speak? ... (Interruptions)
... (Interruptions)
MR. SPEAKER: No, no. I am appealing to you to please go to your seats.
... (Interruptions)
MR. SPEAKER: What is this?
12.22 hrs.
(At this stage Shri Surendra Prasad Yadav and some other Hon. Members went back to their seats.)
MR. SPEAKER: I have called Shri Ram Vilas Paswan.
... (Interruptions)
MR. SPEAKER: Nothing will go on record except what Shri Ram Vilas Paswan says.
(Interruptions) *
MR. SPEAKER: Shri Prabhunath Singh, you must know the Rules first. Nothing will go on record. Now, Shri
Ram Vilas Paswan.
(Interruptions) *
MR. SPEAKER: Shri Prabhunath Singh, this is too much.
... (Interruptions)
MR. SPEAKER: Shri Raghuvansh Prasad Singh, please take your seat. What is this?
... (Interruptions)
MR. SPEAKER: Nothing will go on record except what Shri Ram Vilas Paswan says.
(Interruptions) *
* Not

Recorded.



MR. SPEAKER: Shri Prabhunath Singh, what is this? This is the House. You must know it.

... (Interruptions)

MR. SPEAKER: Please take your seat. Hon. Member, I am also giving a warning. This is too much.
... (Interruptions)

MR. SPEAKER: Every time, you disturb the House. What 1s this? Now, Shri Ram Vilas Paswan.

... (Interruptions)

MR. SPEAKER: I am not allowing anybody except Shri Ram Vilas Paswan.



